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Allocation for Tribal sut>-Plans 
prepared by States

1714 PROF NARAIN CHAND 
PARASHAR- Will the Minister of 
PLANNING be pleased to state-

(a) whether the Planning Commis­
sion has approved the Tubal Sub- 
Plans prepared by the State Govern­
ments including the Government of 
Himachal Pradesh for the develop­
ment of tribal areas, ar*d

(b) if so, the amount of allocation 
for each one of the Tribal Sub-Plans 
prepared by the State Governments?




